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‘ . IN THE CENIRAL ADMINISTRA’I‘IVE TRIBUMAL
) ' PRINCIPAL BENCH, NEW DELHI.

Regn.Nos. (1) (')AAP i’ég/&}”in Date of decision:s08,01.1992,

(2) W Nos. 276, 1825/91 in
'OA 1682/90

“(3) NP 277/91 in

OA .1683/90 -

4).-MP Nos. 278. 1826/9.1 in

]
f

(7) WP 2415’91 in
-OA 263%

(8) P 2417/91 in
0A 2636/9%

(1) 75/01 1

shri Kuldev Jha - seeApplicant .
Vs.

Director of Education,
Delhi Administration & Another « Respondents

(2) MP Nos, 276, 1825/91 in

Shri Vimal Kant Jha ...Applicant
Vse.
. ) Director of Education,
Delhi Administration & Another ,.Respondents

(3) MP 277591 in

Shri Madan pal . eseApplicant
Vs.

Director of Education,
Delhi Administration & Amother ..Respondents

(4) MP 27Bé9ls MP 1826/91 in

Shri Rajinder Jha essApPlicant
Vs.

Director of Education,
Delhi Administration & Another ,.Re spondents

O —




7 v Shrd Niranjan Lall & Others ™.
Vs,

" Director :of: Educauon,

4;.;uu> 2418 91 in

‘Shri B ljeet Singh, ¢ i ELC

Director of . Educatlo N,

,“;l‘r’...‘« TR

R .)MP ”2417 91 m ':: W

R

Director of Educatlon ,

< For the. Applicants in- (1) 5 5(8) abovel

v ocusre o FORS :the:.Re‘Sp‘onde nts in (1) «to { 8‘)i‘:‘%‘bdve-“""

- “Im TR A A R Y

THE HON'BLE MR. P.K., KARTHA, VICE - CHAIRMAN(J) ,
THE l-DN'BLE MR. B.N, Dl-DUNDIYAL ADMINIS‘IRATIVE MEMBER

see the Judgment? Yoo

. Delhl Admmstratlon & Ahother .

" ""'Delhl Admlnlstratlon & Anether e
_esApplicint

. 'shri Hoshiar Singh . . . .

“:20 = Delhi‘Adninistration ¢ Arothers +

EEA .Appliqfants |

| s Re Spb ndeﬂts

o V8o m v it aa .

“Re sponden.ts’_

‘s A€ spendenis

. Qahrl D.R.Gupta N

Counsel

zi“ oS, AShOka Jain.i
- Counsel ‘

y

l. ' Whether Reporters of local papers may be allowed to

o ti wTo" be referred to \the F.eporters or not?%



-3 - -
JUDGMENT‘ORAL{

(of the Bench delivered Hon'ble Mr. P.K, Karth
vice Chairman(J)) : by » Kertha,

~In these batch of applications. the applicants who
have worked as casual labourers in ‘the Sports Couplex under
the Directorate of Education are” claining regularisation of i
their services in regular{posts;and_for a direction that they
be reinstatcd and_be,paid.all,conséqUential benefits including
back wages. |
26 As common questlons of law have been raised in these
applicaticns, it is proposed‘to deal witn tnem in a common

judgment,

A3, At the time’ of adimission of these applications,

ex-parie ihterim orders were passed directing the respondents
to °°"$i¢§?,§PP°iﬁtiﬁG;?P§M€§P1§§??§s as casual labourers, if
vacancies were availablg,'in pr?fergnce to.outsiders. The
interim orders have thereafiarigééS?COntinued till the cases
were taken up for hearing today, 1.e., 8.1.1992,

4, We have heard. tne learned counsel of both parties and

.. have gcn&;th:pdgh;fﬁé@fécbrds;bfftBéSe cases, The respondents

.. have dnawnzour-attention:ta;gagegagciétﬁeir?counter-affidavit

- in which they have stated that they are:taking steps to

regularise the applicants who fulfil the follewing

irequlrement5°
| (i)s | who is below the age of 25 years at the time of initisl
-~ (41). - who has got contlnuous service of 2years and has worke
o for 240 days in each year;

Q./-



s
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Free B

A41) o who' s’ meatcally fity”

‘j v._-:-.;;:'(sj.iv')-"i"'»%i' whose work is satisfactory' and

=i w) f“f"{‘iwho :ls régistered with tne Enployllent Exchange- B

5° "_;"‘"The aPPlicants are continuing:asﬂ casuavl .
_%fg&.Virtue ot the interlm orders passed by the Triounal_ienf“
‘;-;'Such};,f ‘.lt-t.-.ose easual labourers who have \'Drked for 240 days )
.{'i:w‘;eaoh in two 'years are \’--'l-’tgl'i’le for regularisation in
vr"-z,‘aCcordance wzth the adm:mistrative instrmtionslissued b

s the Department of Personnel & Tramlng. However, :I.n a

'=;_catena of judgments del:l.vered by the Supreme (:ourt. the

sty & .:;Government hds bee""."‘?d:.rected to regularise'casual .labourers

who have worked torf 240 days in a year.' The learned counsel

 ape O tne “applicants also states that all the ap licants before |

Q@—-worked for more than 240 days and that they o~
s haveL béen’ reglstered in the Employment Exchange before

tney were: engaged ‘as caSual labourers.

:::«i6".' ‘l‘he Supreme COurt has held in its orders dated

31.10 1088 and’ 10.11 ':988J in'Writ peution (C:I.Vil) ,.'No'.zss of
1988 -”Prakasn Chand 8. 6thers Vs. Delh:. Admimstration and )
- iOthers’ tnat tné Flood and Irngat:.on Departnent of the
"‘DeFnhi- Admmistratzon should frame 5 scneme for the

! regulidrisation of the services of all petitloners and persons.

.\ ;.,. ‘

T slmnarly s:.tuated who had been ih serv1ce for more than one

RRTE year. ‘Until? such a scheme was prepared and the questlon of

regularlsatmn of the petltlone:rs was cons:.dered J.n the l:Lght

g+
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of the schemehand»f;nal'ordersvwere passed thereon by the

“-5'-

respondents,vtheir:serviqes.spall not be terminated,
The Suprene COUrt further:directed that:the petitioners
shall be paid with effect from 1., 11 1988 the minimum salary
payable to a person regularly appointed and doing the same
kind of work in the-department, e
" B - OVomls1189andsl.1,90<’2
(7. Qimilar ,orders have been passed/by the Supreme Court
_1n relctron to the casual labourers employed by the Delhi
- other &~
| Admrnlstratlon rn two[ﬁrrt Petitions (writ Petition(Civil))
o No 779/89 SeN. Dew1dr & .Others Vs. Delhi Administration
.A& Others anqL752 and. 830 of 1989 - Muni.Ranz& Others Vs,
De1h1 Admrnrstratlon & Others) ‘L
8. | In the llght of the Judlcial—pronouncements mentioned
G under
above these applicdt,ms and the MPs flled there[ are disposed
of w1th the follow;ng orders ana. dlrectlons--
(i)~ _ The respondents are drrected to corsider regularising
) the serv1ces of the applicants who ‘have. put in service of
240 days(rncludlng the . broken. periods).as.casual labourers
Am regular poste;cemensuratewto ~their qualifications end
T T T R T o
experience., Till they are so regularised, they shall be
continued as casual lsbourers inthe office in which they

have been presently contrnued pursuant 1o the interirm o:ders

passed by the Trlbunal. In case; all.of them cannot be

o T A A
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accommodated in the same office, they shall be continued

W*arising in" the offices ¥ —
in the existing or future vacancies[mder the Directorate

of Education.

e

B (ii)

In the facts and circumstances of the case,

do not direct payment of back wages to the applicants.
(iii)

zmade absolute;

iiv) The respondents are also restrained from making \lj

- uldr
fresh recruitment of casual labourers or filllng up ofzp

osts in
C“"".’o.n the offices under the Directorate of Education ¥
Group 'D' categorxztill the: applicants have been: regularised

and accommodated in regular posts.

(V)

The respondents shall comply WIth the above directions

w1thin a period of six months from the date of coumunication of
this order,

There will be no order as to costs,

. Fﬁ.v
Let a cOpy of this order be placed in all the eight )
case files.-r‘ D
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. L e R _«M\j ‘
(B N BRONIRG 00 - |
MEMBER (A)

o
(P.K. KARTHA)
VICE CHAIRMAN(J) .
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The 1nter1n orders passed in these cases are hereby



